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DISTRICT : SoNITPUR
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Sri Debajit Nath, petitioner No.1 and Smti Kabita Kalita,
, petitioner No.2
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TS(M) Case No.91 of20221

o4-O4-22 The petition has been filed u/s tS of the tdrdu..---

Marriage Act, 1955 read with Section 13(b) of the Hindu
Marriage (Amendment) Act, 7976, praying for a decree of
divorce by mutual consent.

As averred in the petition, the marriage between
petitioner No.1 Sri Debajit Nath and, petitioner No.2 Smti
Kabita Kalita solemnized on 1g_03_2018 as per Hindu rites
and rituals and they started living together as husband and
wife. However, their marriage does not last long because
certain dirferences between them antj gradually their relation
reached such a stage that conjugaL.lil.e become unbearable
for them. Subsequently, they are iiving separately at their
own house since 27-06-2020 and there is no marital
relationship between them. Consequenfly, both decided to
move the present application seeking decree of divorce by
mutual consent. It is stated that now both have been living
separately. The above stated facts have also been reiterated
in their evidence-on-affidavit as weH. It is also stated that
they have no issue out of their wec.llock. It is also submitted
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that the petitioner No. 2 ,u."ir.dillih"ltridG* und .t*
not claim any movable/immovbble property from the

petitioner No.1 in future as maintenance.

Having taken into consideration the fact that the
marriage between the parties reached the point of no return
and it will amount to cruelty to both sides if they are
allowed to continue their marital life anymore. Since both
have mutually agreed to live separately, the decree of
divorce by mutual consent as sought by the parties is
hereby allowed.

Accordingly, the marriage performed on 1g_03_
2018 between the parties is hereby dis'solved by a decree of
divorce with mutual consent.

The TS (M) Case No. 9l of 2O2L is accordingly
disposed off.

Let prepare a decree of divorce by mutual consent.

(C.B.Gogoi)
District Judge,

Sonitpur:Tezpur
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